IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
SPECIAL BENCH

CP/CA. No. (IB)-156(PB)/2017
IN THE MATTER OF:

M/s Reliance Commercial Finance Ltd. .... APPLICANT / PETITIONER
Vs

M/s Ved Cellulose Ltd. RESPONDENT
SECTION:

Under Section 7 of Insolvency & Bankruptcy Code, 2016

Order delivered on 06.09.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
HON’BLE MEMBER (TECHNICAL)

For the APPLICANT / PETITIONER Mr. Harsh Sinha, Advocate

For the Bank of India - Mr. V. Seshagiri, Advocate
Mr. Anchit Tripathi, Advocate
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For Insolvency Resolution Professional . Rakesh Wadhwa, Advocates

ORDER

Learned Insolvency Resolution Professional is personally present. Taking
into the consideration the order passed by the Hon’ble Principal Bench
onl16.08.2017 wherein Bank of India was required to show cause as to why the
Resolution Proposal submitted by the Insolvency Resolution Professional should
not be accepted, Learned Counsel for Bank of India seeks some time to submit
objection in writing in relation to the Resolution Proposal as submitted by
Insolvency Resolution Professional. In view of the said request, the matter is
adjourned by a week for the financial Creditor namely Bank of India to file
objection to the Resolution Plan of Insolvency Resolution Professional.

Post the matter on 14th September 2017.
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